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[RAJYA SABHA]

Sir, my intention was never to bring any disrepute or make the Chair
dysfunctional. | am no one to make the hon. Chairman of the Rajya Sabha
dysfunctional. Yesterday’s episode was because | was in a state of anguish.
Therefore, | wish to take back my words. | sincerely regret for the comments made by
me yesterday. They were unintended and made on spur of anguish as | had become
emotional. And, | assure you, Sir, | had no intention to hurt you or cast aspersions on
the Chair.

|, therefore, regret once again and assure you that it will not be repeated once
again. Thank you very much, Sir.

MR. CHAIRMAN: Okay, leave it. The matter is closed now.

MATTERS RAISED WITH PERMISSION

Need to ban use of objectionable language/ derogatory content on OTT platforms
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DR. SASMIT PATRA (Odisha) : Sir, | also associate myself with the issue raised by
the hon. Member.

DR. AMAR PATNAIK (Odisha) : Sir, | also associate myself with the issue raised by
the hon. Member.

SHRI K.C. RAMAMURTHY (Karnataka): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with the
issue raised by the hon. Member.

MR. CHAIRMAN: Hon. Members, please keep the time constraint in mind. | have
permitted 15 Members today, hoping that everyone will confine to two minutes, so
that everybody gets an opportunity to speak here.
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Need for Enhancement of Minimum Pension with Free medical facilities to EPS-95
Pensioners

SHRI NEERAJ DANGI (Rajasthan): Mr. Chairman, Sir, the matter that | am raising
today is regarding the Employees' Pension Scheme. My demand, with your
permission, is for enhancement of minimum pension and free medical facilities to the
EPS-95 pensioners.
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